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[Shri Pa.tabhi Rama Rao]

crore during the first twelve months. Further
investments will be scrutinized before funds
are released for the purpose.

O, promulgation of the Ordinance the
undertakings were temporarily vested in
Andrew Yule & Company Limited, Calcutta,
A new company in the name of Tyre
Corporation of India Limited has since been
incorporated and the undertakings have been
transferred to this company on 5th March,
1984. The new company is being geared up to
restart production in the undertakings and to
implement the revival and rehabilitation
scheme.

As regards the hon. Members' suggestions, 1
made a note and I shall certainly deal with
them.

MR. DEPUTY CHAIRMAN: I shall put
the disapproval motion moved by Dr. Bhai
Mabhavir to vote.

The question is:

"That this House disapproves of the
Inchek Tyres Limited and National
Rubber Manufacturers Limited
(Nationalisation) Ordinance, 1984 (No. 4
of 1984) promulgated by the President on
the 14th February, 1984."

The motion was negatived.

. MR. DEPUTY CHAIRMAN: I shall now
put the motion moved by the Minister to vote.

The question is:

"That the Bill to provide for
acquisition and  transfer of the
undertakings of the Inchek Tyres Limited
and the National Rubber Manufacturers
Limited', with a view to securing the
proper management of such undertakings
so as to subserve the interests of the
general public by ensuring th, continued
manufacture, production and
distribution of  tyres,
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tubes and other rubber goods which
are essential to the needs of the
economy of the country and for
matters connected therewith or
incidental thereto, as passed by the
Lok  Sabha, be taken i™
consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: Now we
shall take up clause-by-clause
consideration of the Bill.

Clauses 2 to 33, the First Schedule
and the Second Schedule were added to
the Bill.

Clause I, the Enacting Formula, the
Preamble and tlie Title were added to the
Bill.

SHRI PATTABHI RAMA RAO: Sir, I
now appeal:

"That the Bill be passed.”

The question was put and the me-tion
was adopted.
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The House then adjourned for
lunch at ten minutes past one of the
clock.

The House reassembled after lunch at
twenty minutes past two of the clock, the
Vice-Chairman (Shri Syed Rahmat A/i) in the
Chair.

I. THE APPROPRIATION (VOTE ON
ACCOUNT) BILL, 1984

H. THE APPROPRITION BILL, 1984

HI.THE APPROPRITION (No. 2) BILL,
1984

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY); Sir, I beg to
move;

"That the Bill to provide for the
withdrawal of certain sums from
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and out of the Consolidated Fund of India
for the services of a part of the financial
year 1984-85, as passed by the Lok Sabha,
be taken into consideration."

The House had a general discussion on the
Budget 1984-85. The Appropriation (Vote on
Account) Bill seeks two months' supply to
enable the Government to carry on, pending
detailed consideration and passing of the
Demands for Grant, for the full year and the
connected Appropriation Bill. The total
amount provided in the Bill i Rs. 31,070.19
crores, of which Rs. 24.529.87 crores i
charged on the Consolidated Fund of India,
and th, balance of Rs. 6,540.32 crores has been
voted by the Lok Sabha. Necessary details of
the Vote on Account are give, in th|. pamphlet
already circulated to the hon. Members.

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): You move the other two
also.

SHRI JANARDHANA POOJARY: Sir, I
beg to move:

That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1983-
84, as passed by the Lok Sabha, be taken
into consideration."

The Bill arises out of the supplementary
appropriations charged o' the Consolidated
Fund of India and demands voted by the Lok
Sabha on th, 14th March, 1984. These involve
a gross additional expenditure of Rs. 2747.47
crores. Besides a national provision of Rs.
25,942.76 crores iy required to cover
adjustments in accounts connected with the
discharge of treasury bills. The additional re-
quirement of Rs. 2,747.47 crore, comprises R*
1,217.74 crores for transfers
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to State Governments, Rs. 215.74 crores for
loang to foreign governments, Rs. 219.12
crores for releases to public sector enterprises,
Rs. 78.77 crores for Union Territory
Governments and Administrations, Rs. 429.01
crores for Defence Services, Rs. 70 crores for
P & T, Rs. 150 crores for interest payment, Rs.
49.59 crores for Railway Development Fund,
and Rs. 317.50 crores for other items. The
details of the supplementary demands are
available in the document laid on the Table of
the House o, the 9th March, 1984.

The impact of these supplementary
demands stands reflected in the Revised
Estimates for the year presented along with
the Budget for 1984-85.

Sir, I beg to move:

That the Bill to provide f° the
authorisation of appropriation of money,
out of the"Consolidated Fund of India to
meet the amounts spent on certain
services during the financial year ended
on the 3lst day of March, 1982, in excess
of the amounts granted for those services
and for that year, as passed by the Lok
Sabha, be taken into consideration."

The Bill arises out of the demands for
excess grants relating to the year 1981-82.
These excess demands were presented in
pursuance of the recommendations of the
Public Accounts Committee (Seventh Lok
Sabha) in their 166th Report. The Committee
hav'e recommended regularisation of the
excess expenditure under article 115(1) (b) of
the Constitution, and the Lok Sabha has
already voted the exces, demands on the 14th
Mar~h, 1984. The details of th, excess de-
mands are available in the document already
circulated to the hon. Members.

Sir, I move.

The questions were proposed.
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SHRI BISWA GOSWAMI (Assam): Mr.
Vice-Chairman, Sir, the budget proposals
have ignored the challenges confronting the
Indian economy today. Th, challenges are
ever-rising prices, growing unemployment
and poverty, failure to reach the Plan

targets, inability to  tackle black money,
decline in productivity and growing
corruption. Sir, if the budget is the true

reflection of the economic policies pursued
by the Government, then it is not i, the
direction of ushering in a, egalitarian society.
Whatever may be the pretensions of the
ruling party, it has quietly slipped into the
capitalist path of planning and budgeting
resulting i, economic stagnation for industrial
growth and inflationary situation and
creating inequalities i, income. Th,
honourable Finance Minister while  replying
to the Budget debate in Rajya Sabha the other
day took pride that at least the Bengal Famine
type famine has not been there i, the country.
If this is the yardstick of judging success or
failure of the economic policy pursued by the
Government, then God alone ca, help the
people of this country. In hig Budget Speech
the Finance Minister said, "When our
Government took office in January 1980 an
important task before us was to revitalise the
planning process and to give a new thrust to the
programmes of development." Some
economists believed in the past that the
answer to mass poverty and extreme
inequalities is rapid growth and
development. The development benefits were
believed to trickle dow, to the lower sections of
the population.  But the experience has
falsified this  trickling down theory. What
is necessary is we have to integrate  the
distributional considerations along with
growth strategy and also tackling of poverty in
our planning and budgeting. I, thi; respect the
Budget has fallen far short of expectations.
Unless radical measures are taken to tackle the
problems of rising prices, unemployment,
extreme inequalities in income and masi
poverty the policy pursued by  the
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Government at present will fail miserably to
solve the basic economic problems of the
country. In his Budget Speech th, Finance
Minister took credit for an average growth of
national income of 5.4 per cent in the first four
years of the Sixth Plan. He also said that a
major breakthrough has been achieved in
foodgrain production. H. pointed out with
pride that tfee Plan investment during 1980-85
would be over Rs. 1,10,000 crores, higher than
the initial target o' Rs. 97,500 crores. Although
the Government claims that the overall eco-
nomic growth target is likely to be reached,
agriculture is likely to fall short of the targets
and the industry will register even a greater
shortfall. The increase in power generation ca-
pacity will be missed by 3.3 per cent, coal
production by 20 per cent and steel production
by more than both these. The growth of railway
traffic has been only half of what was anti-
cipated. The overall rate of industrial growth ig
likely to be 5.3 per cent. The honourable
Minister mentioned about the agricultural
breakthrough. If we analyse the situation we
will find in agricultural production this year
there has been a bumper crop and we are
expected to get 142 million tonnes of
foodgrains. Between the two peak years,
namely, 1978-79" and 1983-84, the food output
rose only by 10 million tonnes, that is,' from
132 million to 142 million tonnes. So the
annual average of foodgrains production is
only 1.5 per cent whereas th* population
growth rate is 2.2 per cent. Thus, far from any
break-through in agriculture, there is a drop in
the per capita availability of foodgrains over
the last five years.

The revised budget figures of 1983-84
show a deficit of Rs. 1,695 crores. This deficit
has bee, reduced only because of three
factors, namely, an unexpected bonus from
the oil surplus, Rs. 500 crores of small
savings receipts and a last minute cut in
expenditure. Without this, deficit would have
be«n
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nearly Rs. 500 crores. Oil had reduced our
deficit by Rs. 1,600 crores. Oil has saved
foreign exchange to the tune of Rs. 6,000
crores. Oil has mad, it possible to increase
our plan outlay by about 25 per cent. It has
also made it possible for us to refrain from
withdrawing money to the tune of-1.1 billion
dollars  from the = IMF. Then again, oil
sector alone has contributed towards th, profit
of public sector rtakings. If we take
away oil Dr, then we will find that public
undertakings have incurred losses. It
herefore, high time that proper are taken to
manage public sector efficiently. W, cannot
be complacent by taking advantage of the
profit of the oil sector. On that basis if you
think that public sector is being run properly,
it will be wrong. We should proper steps to
run the public sector undertakings
efficiently.  For purpose a service cadre with
per-of professional skill can be creat-Unless
we do that, public undertakings cannot be
managed well.

The burning problem before us is
inflation. People are facing immense
hardship clue to spiralling rise in
es of commodities. During the
last four years the increase was by
about 60 per cent and the present rate
iflalion i, termg of consumer price
2 per cent. There ig nothing in
budget to combat this malady.

Another malady in our economy is the
growing parallel economy. Black money
circulation i, India is the highest in the world.
It is growing day by day and this reduces our
planning to> a mockery. Yet, there is nothing
in the budget to unearth this black money or
to curb its growth. The national deposit
scheme which has been propounded is no
answer to thi; gigantic problem of black
money. Effective steps must be taken to curb
the black money i, order to salvage ot?r
planning and economy.

It is also necessary to keep politics ,, in th,
country.
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One feature of the budget is that th pattern
of tax has benefited the Centre at the cost of
the. States and as a result of this the Centre
would get Rs. 273 crores more and the States
will get Rs. 80 crores less. It is most
regrettable to notice this trend in the budget
which will deprive th, States of their
legitimate due.

Reference has been made to the period
during the Janata regime and this regime has
been ridiculed as non-Plan period. But the
performance of the so-called non-Plan period
of the Janata Party was better than the present
so-called Plan period. Sir, I would like to
quot, from the Economic Survey in support of
m, contention. Sir I quote:

"Even though the weather conditions
during 1978-79 i, terms of extent and
spread of rainfall were not more favourable
than those in 1975-76, foodgrain production
in 1978-79 was 10 million tonne, higher
than the level in 1975-76. Moreover, both
in 1977-78 and i, 1978-79, the actual
production turned out to be more
substantial than was anticipated initially."

On the price situation during the Janata
regime, 1 again quote from the Economic
Survey. Sir, 1 quote;

"The average level of th, wholesale price
index in 1978-79 showed no change from
the previous year. This stability in the
overall inde was the result of divergent
move ment in the prices of agricultural and
agriculture-based commodities on the one
hand and industrial commodities on the
other."

I further quote:

"The stability in the overall index reflects
the fact that the decline in agriculture and
agriculture-based Commodities off-set the
moderate price increases occurring in the
rest of the economy."



419 The Appropriation

[Shri Biswa Goswami] Sir, this was the
situation. There was stability in prices and
production increased and even then the
present regime put the blame, put all the
blame, on the Janata regime although the
performance of this Government has been
much worse than the performance of the
Janata regime. This Government again and
again says that during the Janata regime the
situation was very bad. But, actually, Sir, the
position is just the reverse. The .situation
started  deteriorating since the present
Government took over and the situation today
iy very much deplorable.

Sir, a little reflection on the Budget reveal
that it is a Budget for the haves and that too
for the urban haves. The reduction of tax rates
on certain items which are used by the affluent
sections of the people is one example and the
poorer sections of th, people, all those who
are. below the povelty tine, are not the benefi-
ciaries, and they are not benefited b" these
Budget proposals. Rather, Sir, they are
ignored and are neglected. It has bee, said that
they are going to solve the problem of the
educated unemployed. Further, a sum of Rs.
25 crores has been allocated to solve the
problem of the educated unemployed' It is
absurd to believe that this gigantic problem of
the educated unemployed can b, solved with a
mere allocation of Rs. 25 crores. It i; high time
we realised that the emphasis of our planning
and budgeting should shift from the ten per
cent at the top to the 51 per cent at he bottom.
Up till now, w, have been laying the stress on
the problems of those who belong to this 10
(ten) per cent at the top. We neglected the 51
per cent at the bottom and that is why over the
years we have failed to do away with poverty
and we have failed to solve the problem of the
educated unemployed.

Sir, during the Janata regime, a programme
called the Food-For-Work Programme was
launched with a view
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to giving employment to the rural unemployed
youths. That programme was changed by the
present regime and they have give, it a new
name. But, Sir, during the Janata regime, this
Food-For-Work Programme provided more
opportunities to the rural unemployed youth.
But, at present, proper attention is not being
paid to giving employment to the people in the
rural areas, to the youths in the rural areas.
There is poverty and there iy unemployment-
and there are growing disparities ,nd the big
monopolists are today getting strengthened.
Their assets are increasing and, at the jame
time, the poor people are facing immense
economic difficulties. Unless ™ do away with
these differences, mere talking about socialism
will not help. Socialism is hot , slogan. Sir, it
is a way of life.! We have to do something
concrete. Whatever we have done up till now
has benefited the monopolists, the capitalists
and the upper class people. We have neglected
the poorer section the people. We talk of
Socialism at the time of ole.'tion to capture
votes, but we do not care to look to the eco-
nomic problems of the common people. Sir,
therefore, today we are facing these great
differences between the incomes; the gap i
widening. Unless, vv<' take steps to change
the situation, unless we take some radical
measures and bring about a socioeconomic
transformation of society, Sir, with mere
adjustments here and there in the Budget
proposals nothing can be achieved. Sir, in
view of the coming elections som, window-
dressing has been made in the Budget, so that
the people think that the Government is
looking after the problems of the people. But,
actually if w, do not go into the root cause of
the present malady, if we do not touch the
major problems faced by the people, nothing
can help; our economy will not j>row and the
poorer sections of our people cannot get the
benefit and we will not be able to come out of
the economic depression and we will not be
able to increase production and become se""
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sufficient and we will not be able to achieve our
cherished goal of a socialist society. Therefore,
Sir, it is high time that ,e give urgent thought to
this aspect to change the basic pattern of our
planning, to change the bssic pattern of
planning and budgeting. (Time Bell) I would
suggest in this respect that ,ll the leading
economist of our country should be called to a
conference and suggestions should be sought
from them. Sir, there is an increased difference
between the official economists and the non-
official economists. Sir, tim; has come when
we should call a conference of leading
economists of the country and take urgent steps
to formulate our economic polioy in such a
manner so that we can overcome the present
econo- . mic difficulties, so that we can over-
come the economic stresses and proceed
towards self-sufficiency, proceed towards
equality. . .(Time Bell) and proceed towards a
just and proper socialist society in this country.

With these words, Sir, I oppose the Vote on
Account and the Appropriation Bill.

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): Mr. B. Krishna Mohan.

SHRI B. KRISHNA MOHAN (Andhra
Pradesh): Sir, I thank you ve<ry much for
giving me an opportunity to say a few words
on the Appropriation Bill. Since I have had no
opportunity to speak on the Budget, I take this
opportunity to congratulate the Finance
Minister for presenting a highly meaningful
and well balanced Budget which enjoys the
appreciations of all sections of the society.
Since his assumption of office as the Finance
Minister of this country, he has been doing his
best to bring the economy on the right track
which was in a very bad shape in 1980, and he
has succeeded in his attempt to bring the
economy on the right track. The very fact of
the Government's decision not to draw the last
instalment
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o” the IMF loan is a clear indication of
country's good economic health. Sir, the
Budget presented by the hon. Minister
is both production-oriented and
development-oriented. The Prime Minister
has given * clear directive to all the
Ministries to see that the public sector
uo under their respective Minis! i should
not incur losses and they should try
to earn profits. In apile of that, most of
the public  sector units are running on huge
losses. It may be due to overhead expenses
under.-utibsation of the installed ?.upa city.
Whatever may be the reason;, effective
measures should be taken see that all the
public sector UJ earn proiits so that the
economy of the country -may improve
considerably and  strengthen itself. I
will give an example of overhead penses.
I visited one of the banks in Vijayawada,
Punjab National Bank. in 1982 where a
friend of mine was working. At that time, the
bank was paying a rent of Rs. 600 for
office and residential quarter of the Bank
Manager. Very recently, when 1
visited the same bank, I found th it has
shifted to an adjoining building and  that
they are now payingRs. 13,000 per
month. Previously, they used to pay
only Rs. 600 per month. Likewise, 1
am afraid thai the overhead charges are
going up. It may be one of the factors for the
losses incurred by the public seci
undertakings.

In the Budget, a sizeable amount has been
allotted for defence. It is a good thing. It will
help the country to prepare itself to meet any
eventuality when the security of th* country
is threatened.

I am of the opinion that the amor allotted to
education is very meagtv. We are spending
little amount on education at all expense of
future generations of our country. In India,
only 5 per cent go in for higher education as
compared to 30 per cent in most othe,
developed and developing countries. In
science and technology
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Ihhn B. Krishna Mohan] we have only 3 out
of 1000 as compared to about 50 in the
U.S.A., 90 in U.S.S.R, and 180 in Japan. Most
of the brilliant students are not in a position to
prosecute their studies for lack of facilities.
The U.G.C, should permit different
universities in the country to start Post
Graduate Courses in affiliated colleges. We
should have an open university of the type of
British Open University. I had an opportunity
to visit that University in August, 1983. There
are about 90,000 students on the rolls. People
with the minimum basic qualifications can be
admitted to the University. So far, it has
produced about 60,000 graduates. I am told
that lessons are taught on the tele-ion and
radio. In order to benefit people of our
country, a National Institute like the British
Open University should be started.

As far as the implementation of the 20-
Point Programme is concerned, the other day
the Planning Commission has come out,with
statistics showing that much progress has been
made as fa, as the implementation of the lid-
Point Programme is concerned. Being a man
coming from Andhra Pradesh, I would say
that there is no proper implementation of the
20-Poiht Programme ior the last one year. The
Andhra Pradesh State Government machinery
has come to a standstill because of the
abolition of the Village Officers. Because of
uncertain administrative conditions, most of
the IAS officers, about 40 to 50, want to come
to the Centre. Two Chief Secretaries of Stats
went on leave. Most of the senior IAS officers
are going on leave. The administration is at a
standstill. The implementation of the 20-Point
Programme is not there. The assistance given
by the Central Governnment to the tune of
nearly 96 crores of rupees for flood aid and 28
crores of rupees lor drought relief has not
been utilised by the State Government. The
Chief Minister openly says that stepmotherly
treatment is being meted out to the State by
the Centre, which
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is not a fact. Even the amount given by the
Centre is not fully utilised bj the State. As far as
the Prime Minister's national frurai employment
scheme is concerned, I submit, Sir, that the State
Government has constituted district committees.
The intension of the scheme is to see that the
unemployed rural youth get some assistance
from the banks, irrespective of party ideology,
irrespective  of  party  affiliation.  But,
unfortunately, -Sir, the Chief Minister has
constituted these committees ignoring all the
political parties. He has constituted these
committees in every district with two Telgu
Desam MLAs and the Collector and the Manager
of tne

District Industries Board. These two Telugu
Desam MLAs in connivau<< with the District
Collector and tne Manager of the District
Industries Board are neglecting the genuine
claims of many people who have post-
graduate qualifications to get the benefit from
the rural employment scheme. To cite a case
of how they are encouraging their own party
people, I may say, Sir, there is one Mi". R V.
Rao of Rajahmundry. I suggest to the hon.
Deputy Finance Minister to kindiy check up
this There is one Mr. R. V. Rao of
Rajamundry who is a tailor. He is a very
popular and famous tailor and his monthly
income [ am lold, is about 10,000 per month-
And he has applied for a loan under the NREP
and his loan was sanctioned because he is a
supporter of Telgu Desam there. So, I suggest
to the hon. Minister to that at least some MPs
are involved or at least some of the Members
of the Opposition parties are involved in these
selection committees so tnat this one-way
patronage may be checked. And it has beocmc
a big farce there. I hope the hon. Deputy
Minister who is in charge of Banking will
kindly initiate appropriate action and see that
the entire appli-teations are scrutinised again
and ri£ht type of people get assistance under
the rural employment programme.
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Sir, as far as power generation in my State
is concerned, it is in a bad shape. The State
Government has impose” a 25 per cent cut on
the high transmission consumption. During
the Question Hour, the hon. Minister Shri
Sathe was answering a question about the
IDPL. There was a cut imposed on the IDPL
also and the IDPL is not in a position to
manufacture drugs to reach the common man.
Sir, the economy of the State is in a very bad
shape as the things stand there. I request the
Government to see whether we can supply
power from the national grid to the State of
Andhra Pradesh. Due to load fluctuations, it
may not be an exaggeration iL- [ may say that
nearly 1,52,000 motor sets were burnt down in
Karimnagar and Chittor and other districts,
and the poor farmers have been put to a lot of
hardship.

Sir, it is beyond human imagination and
remembrance to quote the number of decoities
that have taken place in the State recently.
There was an uproar in the House the other
day when the BJP Member on the floor of the
Council alleged that one of the Ministers of
the State Cabinet was indulging in the foray of
joining hands with the Naxalites and many of
the BJP workers were falsely chargesheeted
an dmost of them were put in prisons in
Karimnagar district also. Sir, the law and
order situation is in a very bad shape. To help
the State to come out of this impasse, we
should infuse confidence among the IAS
officers working there, and we should see that
the economy of the State is put on a right
footing.

With these few observations, 1 fully
support the' Appropriation Bills moved by the
hon. Minister. Thank

you. Sir.
SHRI NIRMAL CHATTERIJEE
(West  Bengal): Mr.  Vice-Chairman,

Sir, only a few days back we have
concluded our general discussion on
the Budget and I made a long speech
nl that time. I will not cover----------------

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): But today
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you are not going to make ea [o*if speech.

SHRI NIRMAL CHATTERIJEE: No, Sir, 1
will not. In fact, when the Finance Minister
was replying to the debate, I had said that the
next d~ bate will be at the time of the Finance
Bill. But now we are considering the
Appropriations first.

There are now, Sir, certain surprising
elements. For instance, now in 1984 we
are asked today to give our comments on three
Appropriation Bills, one for 1981-82,
another for 1983-84 and the third one for
1984-85. There is no Appropriation for
1982-83. There is something surprising!
about it and I do not know how many more
skeltons are there in the cupboard. The facts
about 1881-82 I will just now place before
you aud show you that the budget figures that
are given to us are so very unde-pendable.
We know that the procedure is that there
will be a budget estimate, there will be a
revised "JSti-mate and then next year there will
be accounts. In the case of 1981-82 itis
post-accounts, i.e., when you debated we
had no other figure.  The 1981-82 accounts
and 1982-83 accounts are also there. Then
the Revised estimates for 1983-84 and the
budget estimates for 1984-85 are there. And,
there, you have said how much money
you have pumped, how much deficit is there in
the budget, on the basis of those figures.
Now, I quote figures for 1981-82.  The
accounts figures gave a deficit of Rs. 203
crores. This is a very small amount. This is
given in the 1983-84 budget of the Central
Government, not this year's, but last year's.
But what you are asking for today, i.e., in
terms of accounts, is an additional amount,
more than  that amount, i.e., another
Rs, 374 crores, which we have to sanction
today. For that, the account has been
published, closed and as you, Mr. Vice-
Chairman, are fully aware ofit, we had to
go through this motion in the Public
Accounts Committee itself. Had the
Public Accounts Committee not cleared it,
we would not have faced it, but the Public
Accounts Commitee was very
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kind to sanction it, this additional amount of
Rs. 374 crores, over and *bove. Rs, 293
crores. Now, just imagine anybody trying to
understand ffpures, trying to understand what
is the extent of deficit financing within the
economy and he will come to which kind of
conclusion on the basis of this icind of
figures. Similarly, Sir, for 1982 33 figures
yori can see ho* they rise. The budget figure
shows a deficit of Rs. 632 crores. In fact, the
accounts have shown thai what we know up
to now, Rs. 1254 crores, ary I am sure, I do
not know who will come after the elections,
there will be a necessity to come again before
Parliament for.. .

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KALP NATH RAI): The
Congress party.

SHRI NIRMAL CHATTERIJEE: Ave £'ou
sure about it? Should I say Q'? Again they will
come With further figures, so that the budget
deficit becomes not Rs. 1250 crores, but
something more. Look at 1983-34 iigures.
The budget estimate was Rs. 1700 crores. I do
not know, there are two figures. The Budget
estimates are there then there were sup-
plementary grants. Initially it was Rs. 1793
crores and then it was Rs. 1824 crores and
finally in terms of this deficit, i.e., excess of
disbursements over receipts, that figure has
become Rs. 2375  crores.

What I am trying to draw 3 P.M. your
attention to is that we are completely unaware
of mwhat exactly is the pumping in the money
terms and treasury bills; we are unaware of it
even after 3' or 4 years have passed. May be,
this is one of the much sought for explanation
is the rise in prices and this is being disclosed
only after so many years have passed. I am
aware already that the Finance Minister is
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to some extent perplexed. Before the placement
of the Budget he was continuously harping on
one thing that we should not allow the
wholesale price index to reach the two digits.
Thai, was his bieak-even point almost and in
the Budget speech, however he has, should I
say, raised his sights or lowered his sights; I do
not know about the formulations in the Budget
speech when he said that all efforts are being
made to see that we do not reach the record of
the Janata period, , which means, to reduce it
and keep it below two digits is given up; the
figure quoted about the Janata period as 21 per
cent. Because of this -game of hide and seek
wjth the figures, the Finance Minister may be
aware that what he was attempting—he was
trying to hide the figure—is no longer feasible,
and therefore he was changing his sights. This
is my comment about the figures, the quality of
it ' and the way we are all fed with statistics
and, therefore, we are misled in our
conclusions.

The second thing to which I want to draw
your attention to is the head on which the
excess expenditure takes place; that is very
interesting. One large amount, or a very
significant amount is in terms of what is
known as the foreign technical credit. This is
with the rupee trade area, and since we are
talking of export surplus, we have to do that in
terms of that rupee trade area; that is under-
standable. But the second most important item
is your additional expenditure on defence.
This is a very serious matter. Defence is a
sensitive issue; that is agreed to by all sections
of the House. At the same time, is it not
necessary that we have a deeper probe into
defence expenditure? Being in the Public
Accounts Committee, I know of plenty of
irresponsible use of defence funds for defence
expenditure. There is no adequate planning.
There are tall claims and since this is not
closely scrutinised, this expenditure on
defence is incurred in any way they like, and
bothin  1982-83 and 1983-84 in
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the revised estimates and in the accounts, a
large element of distortion is due to this
additional defence expenditure. I seriously
warn the Defence Minister—he is not here—
and [ want my request to be communicated #-y
tho Defence Minister, through the Finance
Ministry, to let ug know whether, because of
all talks of external dan external threat, which
way be serious, is it permissible that we allow
any and every expenditure on defence. Is it
not called for that there should be a close
scrutiny of the defence expenditure, if
necessary, by appointment of a separate
parliamentary Committee which Will go into
the same and scrutinise and find out how
much is gointr down the drain even in terms
of foreign exchange in the field of defence.
This is the desire of the entire House. At least,
in the Public Accounts Committee I have seen
that all the political oarties have desired this.
Through the hon. Minister of Finance. I
would like to pass on this request— I believe,
an unanimous request of the Hou“e—that
there should be a separate Parliamentary
Committee to have a close scrutiny on
defence accounts.

m Sir, it is also surprising that the revised
additional expenditure is of tho order of Rs.
2,700 crores in 1983-84. Yet the Budget
deficit has not increased to that extent in
1983-84. Something else has happened.
Expenditure somewhere has not been made
and revenue collections have shown a di-
fferent figure that estimated. I am not going
into that. But revenue assessment also gives
you the same kind of story.

Now, for 1984-85, you are asking us to
pass a Vote-on-Account. In the case 1984-85
Budget also, the same kind of manipulation
has taken place. In 1983-84i, the revised
estimates have been enhanced by about Rs.
200 crores due to payment of dearness
allowance. This is so even when some four or
five instalments of dearness allowance which
have fallen due in 1983-84 have been held
over and have not yet been paid. In the
'‘Budget for 1984-85. you are providing only
Rs. 300 crores for payment
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of dearness allowance. Already, five instalments
are due. Some newspapers have reported that the
number of instalments due is six. I am not sure
about that figure. But even these five instalments,
at the rate of Rs. 70 crores per instalment,
according to you, would come to Rs. 250 crores.
What are you estimating for 1984-85? No price
iise? Or, you will have abdicated bcfo.v the
instalments become due? There is a Press report
that on 9th May, Lok Sabha Members have been
asked to appear before the camera. This has
generated speculation that, perhaps, immediately
after 9th MJay. Lok Sabha Members would no
longer be there. Thai is, there will be no more
Session of the Lok Sabha this year. Is it this kind
of mentality, this kind of utter mindlessness
which has permitted you to provide only Rs. 300
crores in the Budget for the payment of dearness
allowance? Already, as I said, the due comes to
Rs. 350 crores. You have j to answer this.

Sir, I will not take more of your time. But I
will just touch on the question of the Centre-State
relations in the Budget, and the position of West
Bengal in the galaxy of States. Now, as you
know, as the House is already aware, despite all
the protestations to the contrary by the General
Secretary of the all Indlia ,Congi<ess(l)
Committee, the Reserve Bank of India has
confirmed that between 1971-76 and the period
1977-78 to 1982-83, West Bengal has stepped up
its Plan expenditure by three times. A record not
achieved by any other State. This is RBI publica-
tion. Secondly, this is happening in the context of
the fact that West Bengal has been forced to
improve another Rs. 5 crores this year which you
consider to be an election year. They were forced
for a very simple reason. When the total growth
rate in industry all over the country in other
States during the period 1965 to 1975 was 40 per
cent, do you know what was happening to West
Bengal? There I  thP industrial growth declined
by 40
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per cent. During 1965-75 which include the
onset of the emergency period, industrial
growth declined by 40 per cent while in the
rest of the country it grew by 40 per cent. It is
in order to correct this that West Bengal is
vnaking its plea on so many fronts. Again it is
saying that it is determined to change the
course of events in West Bengal but at the
same time it says that it needs help, at least a
halt to indifference, at least a few more
positive steps towards all States and with the
help of that West Bengal guarantees to to
stand up. West Bengal also, like the Finance
Minister here, can take credit for this year's
harvest. If the Finance Minister takes credit
that the agriculture production has gone up by
9 per cent, I have seen West Bengal Finance
Minister in his budget claiming that
agriculture production this year ha* grown by
more than 10 pw cent. So, the West Bengal
Finance Ministry can definitely match the
Finance Ministry at the Centre in terms of
management, in terms of some digits of
management, in the economy, but, Sir, the
point is, and I have also mentioned it in the
General Budget discussion, that the State
should be allowed to generate more and more
resources. We are demanding, let the
resources be increased. At the Centre the
Constitution has been amended let the
enabling clause, be enacted so that all the
States can mobilise resource”

Now I will come to th* general question of
Centre-State relationship. For West Bengal 1
could have said one simple thing which West
Bengal is able to do within its own budget.
The debt burden of West Bengal Government,
which they have to meet every year, is about
30 per cent of its budget while for all the
States as a whole the average is only 19 per
cent. Please do not infer that all this is due to
the overdraft during the period of the Loft
Front regime. It is not at all so. All this
repayment of debt ->r interest charges are due
to the past creditable performance of the Con-
gress (1)  regime which reigned till
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1975-76 almost uninterruptedly. Nov/ coming
to the question of Ceatee* State
relationship, what is really  / stake, what is
really being debated? 1 want to draw the
attention of House through you, Mr, Vice-
Cb man to this very important question There
are two aspects involved i1 this question.
One is the question priorities. The States spend
money certain  heads, that is, irrigal
electricity, education, health etc. Wi the States
want that they be grai more, what basically
they demand change the priorities of th:
P, Dr. Siddhu is here. On  anot)
occasion he pointed out that so many
years by spending Rs. 6 crores a year
by poviding iodized salt you could have
cm or eliminated the threat of goitre 120
million people in the Sub-Hi-layan area. This
is a matter of ; rity. Now, the question is,
will the people or the economy of the cou n be
benefited by the priorttiess  that have been
fixed today? The priorities have been fixed in
such a way that the States are unable to spend
enc< money, whereby irrigation i<5 neglected,
education is negletced, healt! the people is
neglected and more penditure on defence is
perpetrated, more and more expenditure on
foreign tours and travels is prcpetrated, more
and more expenditure on false areas of
industrial development is perpetuated. It Is a
question basaoally’ of realigning of priorities.
Therefoie S>ates are demanding that
priorities be changed and in order that there
are correct priorities, let the Planning
Commission  be reconstituted into a body
where both the Statees and the Centre have
equal  access, both of them have
supervisory powers over the Planning
Commission. It is uo longer to be there,
established only by a resolution of the
Government. Either make it a constitutional
body or make it a body where all the States and
the Centre have an equal say in the Planning
Commission

And the second issue of the Centre-State
relations!—with which I Mm. concluding—is,
do you want the States
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to be beggar*, or do you want them to
atand on their own feet? Do you want
that the head of the Union Finance
Minister would be at a level which is so
high that-he cannot see the people down
below, or do you want that the prestige,
the authority of the State Government
and other lower govern merits also would
be at a high pedestal.

Th« Appropriation

These are basically the two issu**
which are behind the Centre-State
controversy. If you say you believe in the
20-Point Programme—whatever they may
be—if you say that you are committed to
the people of the country, then will the
Finance Minister, for goodness sake, for
the sake of the poverty-stricken people who
are fundamentally attended to Dby
expenditure at the level of adminisration in
the Stateg and the districts, not permit more
resources to them and avoid the path of
changing the income-tax and excise duties
against the States, emasculating them in
this manner? Thank you.

Mo AW WEW® (IAT gdm)
IUTENE  wEIRW, AW ¥ WeET &
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A WTAW WA AW W SAAT 9T A
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T W ENTY %7 aYETT &1
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"The target of NREP is to U£t 3,000 of
the poorest families i» every development
block above the poverty line by the end
of the Sixth Plan period. It is expected
th<i!; the Programme will generate 850
to 900 million mandays of additional em-
ployment in one year But a review

of NREP gives a dismal picture as its
progress has been slow. In 1!'W2-83,
the NREP is reported to have

generated only 110 million mandays for
employment till the end of December,
1982."
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SHRI E. MOHANARANGAM (Tamil
Naidu): Mr. Vice-Chairman, I am now
etting an opportunity to speak on the
Appropriation Bill for which I am very
much thankful to you.

Sir, just two or three days back, you
hac made a very long speech on the
General Budget and 1 thought that the
Finance Minister would take a note 1 i
some of -he points you had mentioned
and try to solve our problems i 1 Tamil
Nadu. After passing tho Gereral Budget,
the Finance Minister has now moved
these Appropriation Bills to provide for
the'wi h-drawal of certain sums from and
out of the Consolidated Fund of India
and to authorise payment and appropria-
tion” money to render certain services to
our country Before h° renders those
services, I would like him to render some
services to my State because I personally
feel that this Government have miserably
failed to solve our problems.

Actus lly speaking some two months
back tl ere was a great drought and
scarcity in Madras for even drinking
water. And people were told: Do not
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20 to M wdras, there is no water there
Now, ur cxpectedly, within two months
of that scarcity, we had very heavy rain-
fall in Madrae *nd our loss is more than
Rs. 250 crores on that account. Now I
want the Finance Mi-I'tester to Irendter
some services for that par of the country
where I come (from. We are passing! thjs
Appropriation  Bill involving huge
amounts of money for rendering services
to the whole of India. Now I want the
Finance Minister to render some services
to Tamil Nadu.

If I remember correct two days back, our
Finance Minister has written to he
Government of India asking them to send
80,000 tonnes of rice to Tamil Nadu every
month for the main reason that we have
lost heavily both during the drought and
during these unexpected rains. A drought
was followed by a heavy rain fall. W* used
to say in economics that a period of
depression will be followed by a period of
prosperity. But in Tamil Nadu the period of
depression was followed by the period of
depression. One drought was followed by
flood. When our Finance Minister had
asked for 80,000 tonnes of rice for Tamil
Nadu, they sent 35,000 tonnes last month
and before that also they sent 35,000
tonnes. This month to our surprise they
have reduced this quantity of 36,000 tonnes
to 25,000 tonnes But I do not know how
much they :rre actually going :o0 send in the
coming months. We never expected this
from this Government. At this rate we do
not know how they will try to solve the
problems of Tamil Nadu. That is why I
would request ihe Finance Minister .0 use
his good oiflces to try to help us. Our
Health Minister is also here sitting. He
belongs to my neighbouring State. He is
also interested in us. I wo aid request both
of them to convey my message to | those
who are responsible fcr sending foodgrains
to different States. I would request Mr.
Poojari to do someli inf. He ia a very good
friend of mine twl I know him for tln» last,
seven year-, both in the Lok Sabha and
here. 1
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wouM request him to convey my feeling tn the
concerned Minister.

Why J say this is because this is the time

when the Appropriation Bills are passed. In
keeping with our democratic practices, first the
Budget comes, it is discussed and passed.
Then, after two or three days, the
Appropriation Bill come; and it is discussed
and passed. We have been doing this regularly.
That is why I used this opportunity just now to
Hbighlight our food problem. »
With regard to the problem of industries
everything is done by manipulation. We are
responsible for dividing States and for
dividing districts and taluks. 1 do not know
why they have gone district-wise to say
whether a district is backward or forward. I find
on the map of India big States and small States.
In my State I find only one such district as
backward. But, in the whole of the country, I
like UP. I like Bihar, I like Orissa. I like Madhya
Pradesh and I like every part of our country.
Further, we have only one citizenship and we
do not have dual or double citizenship and
we are all brothers. But, Sir, when they sort
out such things, they sort out those things in such
a way that all the benefits go only to a
particular part of the country and not all the parts
of the country and they sort out things in such a
way that the benefit are not  equally
distributed among all the parts of the country. I,
will give out one example. Out of all the
districts that have been included in the list
of backward districts,  which  contains the
names of all the backward districts, there is
only one district from Tamil Nadu which has
been included in it. That is why I lay stress on
this point, as T have stressed earlier, that this
should nor be done district-wise, but should be
done taluk-wise. Then only they can get a
definite  picture and know which area  is
backward and which area is forward. If they
consider it taluk-wise  they will find that not
only there are more areas which are

»
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to be considered as backward areas and whe
re more money is to be spem, but also not a
single area will be left out and no area will go
without getting this particular benefit. That is
why I la, stress On this point, as I have
already done, that this should be not on the
basis of districts, but on the basis of taluks
that is, it should be only taluk-wise and not
district-wise. Also, Sir, there is another im-
por.ant thing which I would like to mention
here.

Though the Finance Minister was
submitting his Budget with all his proposals,
he has completely fai'ed to say anything about
the Compulsory Deposit Scheme. There is no
change at all the scheme of Compulsory De-
posit here though I find certain o.her things.
According to this scheme, a person having an
income of Rs. 16,000, a year is liable to pay a
sum of Rs. 281 as Income-Tax and an
assessee, who is getting an income of Rs.
16000 a year is liable to pay a sum of Rs."281
as Income-Tax and also he is expected to pay
a sum of Rs. 720 as Compulsory Deposit, and
this is because of the slab system that is there.
I would like to request the honourable Finance
Minister to raise the minimum level for the
payment of Compulsory Deposit to Rs.
20,000. Then only, Sir, ordinary persons, per-
sons belonging to the middle class, will be
saved of this botheration and burden. So, I
would request the hon-oarable Finance
Minister to raise the minimum level to Rs.
20,000. Then, fir, there are certain other things
which I have to mention especially at this
stage.

Now, when they mention Just fifty

crores, etc., it is just a small amount
considering the size of the country. For a
nation it is a small amount. But this amount of
fifty or sixty or a hundred crores is a very big
amount for a State in our country. Recently,
Sir, they have banned the export of
sandalwood from our country to foreign
countries. Sandalwood is available only  in
Karnataka and Tamil
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Nadu. But, because of this recent ban, Tamil
Nadu is going to be affected by this. I do not
know about Karnataka, but Tamil TSiatiu is
not going to be benefited by ; lis ban, but is
going to be affected very much. Tamil Nadu
is going to lose about Rs. 27 crores or so
which it was getting earlier out of the forty cr
f.fty crores which the country was getting by
way of foreign exchange on account of the
export of sandci'wod. I have already asked for
the ban tc be lifted and I do not know where
the matter stands at present, ai what siage it
is. I want the Fmiiwe Minuter to consider this
matter also. Because this is an Appropriation
Bill, I would like to request the honourable
Finance Minister to do one or two things: to
distribute money liberally to our State and to
send 80,000 tonnes of rice every month. This
amount of riso should be sent to Tamil Nadu
every month and then only we would be able
to tackle the problem there easily. Then,
preparation of the list of backward areas
should be done taluk-wise and not district-
wise because there are many areas which are
not really forward areas in our State. I would
request the honourable Finance Minister to
give his thoughts to all these matters.

With these words, Sir, I conclude. Thank
you, Sir.

THE VICE-CHAIRMAN SHRI R.
RAMAKRISHNAN). Now, Prof. Sourendra
Bhattacharjee.

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal); Mr Vice-
Chairman, Sir, we have bofore us the
Appropriation Bill for the outgoing year,
demanding , sum of Rs. 28,690 crores. I just
drop out the lakhs in the amount. But i; is a
stupendous amount perhaps indicating the
very excellent state of our economy which
has been claimed by the Finance Minister in
his reply to the general debate on the Budget
this year, that is, the current year's Budget.
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Sir, with a very wide uncovered gap, he has
tried to take credit for giving exemptions in so
many fields including the field of Income-
Tax. Mr. Vice-Chairman, Sir, the Budget
nowadays has lost much of i's importance
because of the manner in which all sorts of
hikes are made through the mechanism of
increasing the administered prices throughout
the year, and this year also that prospect loom;
large, with an uncovered gap of more than Rs.
1700 crores which is clearly stated in the
Budget. In the last year's Budget also. _the
gap was as wide as that. But we know that
apart from the additional sum that is being
asked for through the Appropriation Bill,
1984, increase in the administered prices
fetched large sums of money to the
Government of India, and that way they tried
to cover up the deficit. We do not know what
is in store for us in the coming year.

The Finance Minister claims that our
industry is in good shape. So far as our
agriculture is  concerned, while the
Agriculture Minister speaks he prays to God.
Now we do not know that from the side of the
Government certain specific steps resulted
into better agricultural produce, besides the
prayer o God that was made by the
Agricultural Minister. We know that irrigation
facilities in the couDtrv are utterly inadequate
Steps to prevent the lil-effects of drough or
flood through scientific steps are still largely
absent in our country, even though it is
claimed that our country has to its credit the
mos; advanced technology which it is in a
position to use. Notwithstanding these claims,
no credible system could be developed to
offset the effects of either drought or flood or
for proper utilisa ion of our vast water
resources. These lacunae continued. While, at
the same time the Government which should
have initiated these processes claims some in-
crease in the agricultural produce, no credit is
due to the Government as it remains
dependent. agriculture re~ mains still, in our
country, dependent nn th*> vairarifts rtf tlie
wnstherimd.
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Regarding industry, we know th* incidence of
lockouts, closures, etc. throughou. the country.
We know that the increase in the field of indus-
' try is not even marginal. The figures which
are presented are not very dependable. There
are different sets of figures. Very recently, a
controversy over the question of those who
hav« been taken above .he poverty line came
up. It shows the cynical manner in which these
figures are utilised. According to the Prime
Minister, those below the poverty line, who
have been brought above it, are 21 million
people. According to the Planning Minister it is
abou,, 16 million people. Without entering into
the question of veracity of this or that figure,
whether the Prime Minister's figure is correct
or tha; of the Planning Minister, the fact
remains that the people of the country at large
look upon these figures with total unconcern.
They know where,the shoe pinches. They know
4 P.M. what is the position of poverty through
the experience of their daily life. These figures
which are quoted on the floor of the Parliament
or elsewhere make no difference in the living
conditions of the people. And we are not
ashamed of the shape of things in our country,
the shape which we have given to this country
during all these years of Independence, whether
on this side or on that side of the House. Those
who have been responsible for managing the
affairs of the country are not ashamed that two-
thirds of the population of the country with
some marginal difference this way or that way
live below the poverty line. The definition of
the poverty line was given in this House as a
family of 4 persons having an income of less
than Rs. 100/- per month. The people below the
poverty line are those who are having an
incomes of less than Rs. 100/- Those having an
income of Rs. 100/- or more are not below the
poverty line. This definition notwithstanding,
the people in the countryside or in the urban
areas are groaning under poverty and live in
miser-
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able conditions. The cliche is that the rich are
becoming richer and the pooi “poorer. No
word would be able to describe ;he pitiable
condition in which this country has been
plunged. One or two show pieces, some
sophisticated instruments NAM, Common-
wealth Heads Conference or ASIAD cannot
eradicate the lasting shame of the condition of
two-thirds of the
population are with-literacy, where two-thirds

this country where

of the country's population are below the po-
verty line and where very few people can
make both ends meet. This is a condition for
which the responsibility must be apportioned.
It is use trying to sidetrack this basic issue of
the wide disparity that is prevailing in the
country by any amount of juggglery of words.
Nowadays, the Budget has been the instrument
of hiding the real financial condition of the
country and also hiding from the people the
methods the Government would follow in
order to deal with the economic problems
before the country. This year's Budget does
not foresee the repayment of IMF loan, a huge
burden which is placed on the country. It does
not take into account the huge foreign debts.
At the same time, it does not take into account
the incidence of various indirect tax proposals
on the people of the country. (Time bell rings).
If our Finance Minister or the Government of
India tries to glow under this cattle of self-
disilusion, the people's wrath will try to catch
up with them. They should be beware of the
situation and they should be warned that any
amount of jugglery won't help them in the pro-
cess. Thank you.
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SHRI M. KALYANASUNDARAM (Tamil
Nadu): Mr. Vice-Chairman, Sir, we are called
upon to perform ah intermediate ceremony in
the ritual of passing the Budget, namely, to
pass the Vote-on-Account for enabling the
Government to draw the Parliament is asked
to accord its sanction so that they can spend
according to their wishes.

Sir, Parliament's control over the public
finances is exercised not only by our debates
here, but also through the Parliamentary
Committees like the Public  Accounts
Committee, the Public Undertakings Committee
and so on. But what is happening is, gradually,
the powers of Parliament are sought to be
eroded. Parliament's control over public
finances is becoming more a farce. This is a
very dangerous trend. I can cite several
instances wherin the recommenda-m tions of the
Estimates Committee, the Public Accounts
Committee etc. just treated as a scrap of paper
on which they are printed.

The IAS officers, ny doubt, perform an
important function, they occupy an important
role in the administration. I (j, not want to
decry them. But they are not all-powerful..
The Estimates Committee has said



465 The Appropriation

that they should not be indue x'd into the
ports and docks. Today, a strike is on in
the ports and docks. A nation-wide strike,
unprecedented in our history. Not a vessel has
moved. Not an ounce of cargo is
handled,
tpt those permitted by the trade unions, out of
consideration for our national interest. That is
a different matter. But the point I am making
is, everywhere, IAS officers are sought to be
inducted. Parliament's control over public
finances is helped by the CAG He should be
independent. He is accountable to Parliament
for whatever he does. Even the expenditure in
this regard is treated as charged, only to
preserve hig independence. Now, thig institu-
tion ig also sought to be brought under the
influence of the executive by bringing in, by
inducting IAS officers. The CAG ha, a
separate function. The talent etc. required in
this regard are different from that of the IAS
officers. Now, ,re we to believe, are we to take
it that the Government is trying to do away
with th, independence of the CAG? There wa,
a time when there wa, a raging controversy
between the judiciary and th, executive. At
least, the judiciary, by being veci-ferous, way
able to assert it independence: not through our
help, but on their own. But where can the
CAG go? Where ca, he go if his independence
is sought to be eroded? The Leader of the
House i not here at the moment. No doubt, h,
will be making not, of the remark which I
have, made—the hon. Deputy Minis--and I
look to him to reply to this point, a* this has
happened very

ently. Thix i; an indication of the
dangerous trend which is taking place in our
country to erode the powers °' Parliament and
it; functioning.

Now, Sir, ;0 much i talked about the public
sector. Pandit Jawaharlal Nehru who was the
initiator of the Industrial Policy Resolution of
195P, had allotted a pre-dominant position for
the public sector. Even today, the arguments
he had advance® and the perspective held
good "r th, country.
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Perhaps, it i; more relevant t< when
mu'tinationals have control ove'i us, hold a
sway over us, in thig coun-try. Even today, i,
thig very House, during Question Hour, we
have seen how the multi-nationals are
penetrating into every sphere of industry.
Eve* fishing i not spared. Eve, in the case of
textile; we have to face the intrusion of multi-
nationals. The role of public sector ha
become very important to strengthen our self-
reliance and independence of our economy. It
is no use going and crying in the international
forum, about the need, for a new international
economic order. That is also necessary, but lei
u; first show to the world how we can run this
public sector with efficiency, and achiev,
self-reliance.

I want to draw the attention of the Government
to the fate of our  ferti-li3er, units. They have
made , claim that in the agricultural field
they have reached a record production. Of
course, I do not dispute this, but fertiliser is a
very important industry and what ig the fate
of fertiliser units under the public sector?
None of them, starting from the Fertiliser
Corporation of India to  the Fertilisers and
Chemicals of Travancore, i able to ‘uce to
its installed  capacity. In some cases it i
less than 10 to 12 per cent. Why i it?
Having invested .several thousands of enore
of rupees to produce fertiliser ourselves to pre-
vent import, what &° y°" YA after nearly 15
years? You find that the installed capacity i
high but the  production is very very low,
and the .result is that we hav, to go in for im-
port and we have allotted more than Rs. 1700
croreg for the coming year for subsidising
the sale of fertilisers. So should you not pay
som, attention to improve its production and
s”e that the fertiliser plants worked to their
full capacity, at least to the capacity of 60 per
cent or 50 per cent? Many of them ar, below
50 pe, cent. I will appeal to the Government to
institute an enquiry m into th, whole  thing
to find out the reasons for the miser-
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able performance of our fertiliser units »o
that we can achieve self-reliance with
whatever technology we have in th,
matter of fertilisers.

I have many point; to say but time may not
permit. Let me come to this budget.
Whatever the policies or the programmes,

they  will  have to be 'implemented
through the administration, through
nearly 3 million emp-eeg of the

Central Government. They are  already
feeling frustrated about the delay in the
payment of fou, instalments which have
become already due. The fifth instalment
of dearness, allowance is becoming due.
By the time the budget is passed, five
instalments of dearness allowance will
have becom, due. When the, are
going to make payment i the first-
question on the lips of the Central
Government employees. So, I will ask
the Finance Minister to state here now
about the possible date when the payment
is likely to  be made. Otherwise, it may
lead to agitation.

About  industrial ~ production,  the
claim made by the Economic Survey is no{
borne out by facts. Three four days
back, answers to my questions about textile
industry have been given on the floo, of the
House. It is said, about 53 millg involving
1,10,000 xvorker, are idl, * “° closed ,s an
Ist January, 1984. The fall i, production
of yarn and cloth is more than. 15 to 20 per
cent. Why is such a situation prevailing j,
textile industry? In Tamil Nadu,
the biggest milLL in India  is on strike for
the past two months. The Mettur Mills is
also a very big mill which is not functioning.
In Pondicherry there is the Anglo-Saxon
Mills about which a xlharna iy going on
here in front of our House.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNANV. It is the Anglo-
French Textile Mills.

SHRI M. KALYANASUNDARAM: Yes,
Anglo-French Textile Mills emp- !
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j  loying about 7,000 worker, i not func-
tioning for the past 7 months. Like thi I can
quote several instances i textile industry
alone. Thig will have its chain repercussiong
on other industries also. So I would ask the
Government to examine why such a thing is
happening. 1 wonder, whatever may be
the concessions that the Finance Minister
may be prepared fo extend to these mill-
owners, if they are going to utilise them to
run  the mills. They are not interested in
runr ., ping the mills. They are transferring
hands. They hav, acquired sufficient physical
wealth through these mills. He will be a foo]
to run the mill be-1  cause he can sell the
plant and site and mint crores of rupees. That
is why these ar, changing hands fre-
quently. Let them examine why these mill, are
changing hand; so quickly. As the mill-owner;
are not interested in running their mills, it i
better the Government takes over all the mills.
Don't take over only those mills that ar, sick.
Take over th, entire textile industry.  That
will be good for the country, that will be good
for the tex-yorker, ana will relieve those
unwilling  mill-owners from running these
mill*

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). Thank you Shri
Gopalsamy. Absent. Shri Ajit Kumar
Sharma. Absent. Shri Satya Rai Malik.
Absent, Last speaker. Dr. Malcolm
Adjseshiah. -

DR. MALCOLM S. ADISESHIAH
(Nominated): Thank you, Mr. Vice-
Chairman. I rise ty support the return
of the three Billy which are before us
and in suporting this I shall raise
some fiv, questions which are common
in dealing with each of these Bills—
the 1981-82 Excess Demands the Sup
plementary Demands for 1983-84 and
the Vote on Account for 1984-85. 1
shall take up some four or Ave com
mon issue; which I see arising from
th«3e three Bills. ‘
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The first question that I wrish to .vaise—
and I take it that the Minister would not be
in a position to answer fome of the question
that are rather technical questions
because jf I am the last speaker, he will
have not timt to really prepare himself for
that—in  two of the  Bills—the
Supplementary. Demands for 1983-84 and
the Vote on Account for 1984-85 iy that

we are asked to aprpove the provision
of Rs. 25,942 crores i.e. Rs. 26 crores
roughly, to cover discharge of Treasury

Billy in 1983-84, and when we turn to
the Vote on Account for tht next year,
we are again asked to provide for Rs.
20,850 crores for  the discharge of
Treasury  Bills. Mr. Vice-Chairman, [
would lik, to advise the Government to
come out in every budget statement, in
every Appropriation Bill, with som,
explanation as to what these Treasury Bills
are, because the Members of Parliament
why are not technicians, who are not
economists should know that big item i
about. You are asking us to approve Rs.
26000 crores which is nearly one-third of
the  Budget for 1983-84, and in the
next year Rs. 20,000 crores. Now, in
page 48 of the Supplementary Demands
for 1983-84 there is some explanation, but
only a technician—a cost accountant or
an economist—can understand that  ex-
planation. And I must say, Mr.  Minister,
that probably you had to print it in a great
hurry, there are several very ridiculous
printing error; in that important paragraph.

Now let me try to explain the issu* of
these treasury bills. First of all, the issu,
of a treasury bill has two functions. One
is, through the Issue of treasury bills, the
Central Government and other arm, of the
Government are able to obtain certain
resources. It is exactly like market
borrowings. Only, the market borrowing
is fo, two, three, four years by the Central
Government wherea; this i" for 91 days.
But you again replenish it-91 day* plug 91
days; it is returned »«d you tike another
91 days >«<* *«n
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another 91 days. So; the first function is,
you call it short-term investment; and I call
it provisions of resources tor the
Government—Central Government and
State Government. Thi, is one function. Th,
second function i; to meet the cash flo,,
problem of the Government. The Cenral
Government which has tremendous  res-
ponsibilities in receiving income  at
varioug points of time and having to make
expenditures regularly—not in addition to
receipts—hag a cash flow problem and this
is a cash flow problem which is not really
adding to the resources. It iy simply a
question of balancing the timing of receipt
of resources and expenditures which iy met
by the issu, of these treasury bills. What 1
would like to know—and what Parliament

would like to know—is, how much of this
sum of twenty-six thousand crore, for
1983-84 and the Rs. 80,000 crore, for

the ,ear that are being invested in treasury
bills is really adding to the resource; of the
Government, how much of this is really the
cash flow. This I am not able to get. I
have some estimates that I have made, but
they are not official: they are private
stimate, that I have made. Therefore, 1
would like to know it. The  Ministe,,
cannot give the answer now. Could h, in
future, provide Us with some answers to this
so that we will know what we are j'
voting?

SHRI NIRMAL CHATTERIJEE: For
the Union it i; of negligible COST
wherea,. overdrafts of the States from the
Reserve Bank of India are a very costly
affair—six to sixteen per cent.

DR. MALCOLM S ADISESHIAH: I
1 » completely agree with you.

Secondly, you add inthe 1983-84
I Supplementary Demands fo, treasury
bills, 26,000 crores that this is due to
a spurt in temporary investment by
i commercial banks. Mr. Minister if
j you hav, time to reply, what is this
1 spurt in'temporary investment by
| commercial banks which explains
these M thousand crores? What par-
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vieularly disturbs m, i this. Fo, the 1983-84
Supplementary demands we already  voted
Rs 80,000 crores for treasury bills and now
you .r. asking us to vote Rs. 26,000 crores
more. This . is rather large—a 25 per cent
increase in treasury bills—and you explain this
only in one phrase, "Spurt i, temporary
investment." Why i this, what is this? I would
like to say that the treasury bill operation has
a rather seriou effect on the inflationary spiral
that we are passing through and [ would lik,
to ask the Government through you, Mr.
Vice-Chairman, whether g important
anti-inflationary measure ~ would not be a
deliberate cut-back on the issue of such treasury
bills, a; one meang of reducing  the money
supply  and keeping a check on the prices.
Now the price inflation that w« are going to
end this year with is going t, b, over 13 per cent
in consumer price, and it is going to be over 10
per cent in wholesale prices, which is  rather
serious. What the spill-ove, next year is, we
do not know yet; we can ¢nly guess

There is one thing that I noticed in the 1984-85
Budget which we reviewed. You had provided
for 4 DA instalments, Mr. Minister. Now I take
it that one-sixth of those DA provisions are
contained in the Vote on Account that you are
asking for. I wanted to say to you that, a; I
understand it, if are going to budget for DA, you
ar. budgeting for inflation. I think what you
have done with regard to 3983-84
Supplementary Demands is all right. But after
that you say that ycu want to provide for 4 DA
instalments. Then you are raising alj the
inflationary expectations leading to
speculative, inflationary actions. Ma, I fay to
you that I lived for 20 years in France working
for the United Nationg through periods of]
very high inflation and never  found that the
French Government provided in anticipation for|
DA? This couid be paid when it i; due and then
charge on the basiy of Supplementary
Demands.
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SHRI NIRMAL CHATTERIJEE; He is ia
iking in termy of what i already due.

DR. MALCOLM S. ADISESHIAH. 1 . know,
but i take it that Mr. Pranab Mukherjee = wrote
that Budget when it wag not due. When he ,rote
that, he was anticipating the D.As. Now it hy
become due. O.K. I am raising a question of
principle. 1 am saying to the Minister  and
advising him never to put into the Budget
anything in  anticipation on account of DA,
m> because if you do that you are going to rouse
the speculators and the blackmarketeers for
this kind of rise in prices.

Now the next point is with regard to foreign
trade. This again ig important for ug as * country.
In 1981-82 Demands you ask us to approve the
provision for Rs. 168 crores on foreign trade
because they were un-anticipat-ed because of
drawal of technical credits by the Soviet Union and
Czecho-slavakia under the rupe, trade agreements.
Similarly, in 1983-84, you ask us for approval
of technical credits drawn  under rupee trade'
agreements with foreign countries of Rs. 198
crores. Now I am very glad that we have thi
reference to the rupee trade agreemnt and the
technical credits which you are not able to antici-
pate. I am sorry that you were not able to
anticipate what you have to pay in 1981-82 and
agai, this year. Here I want to iy three things. First
of all, on the foreign trade deficit, I thought I
heard the Minister, Mr. Pranab Mukherjee, say
something which wag a mistake. I looked into the
records and found the mistake. 1 think it wa, a
slip.  In 1981-82, our trade deficit way Rs 5,800
crores. In 1982-83, it was - >>°°0 crores. And
this year, 1983-84, it i; expected t, be Rs. 5.000
crores. I  heard Mr.  Pranab Mukherjee say
that it went down from , Ra 5,800 crore, to Rs.
5,000 crores. I think he slipped there, because
from Rs. 5,800 crores, it came down to Rs-5.500
crores, and then is expected to be Rs. 5,000
crores. We should cor-
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rect th, records so that w, are clear on it. Now w, are Under which our exports are generating
going to be in the Seventh Plan with a trade deficit of imports instead of the expert, covering
around Rs. 4,000 crore, a year. 1 e Mo escape from imports, needed imports. And that is what the
this. I think this  1° very serious and there is no rupee trade is ensuring. (Time bell rings.)
reason for complacency. Therefore, I would ask the May 1 say briefly two more things.

House o think very seriously about "- regard to th, rupee track agreement,
Commenting on .th.e rupee trade agreement ONC there is a problem of switch trade, I agree that
great advantage of it is that it leads to no deficit. 4.0 is this problem, and it needs to be
Crore? and crores of deficit that we face, do p not
occur unde, the rupee trade agreement. It i a foreign
trad, balance worked out throug
negotiations, balancing our  export, and imports
with each other country. The most sophisticated
technology we want, for instance for our defence
industry, the major technologies, the latest techno- With regard to defence, I find, all the
logies, we are getting from the Soviet Union. So also three Budgets before us ask our
for the steel industry w'-.ich we are getting from the approval; For 1981-82 we are asked to vote Rs. 150
Soviet Union. We can get all these sophisticated crores largely due to. poor budgeting because of
technologies ~ without going in for the  kind of POL, because of stores and accelerated works and
unbalanced trade deficits that we have from the non- so on. For  1983-84 Supplementary Budget
rupee trade agreements.  So, I commend it. I would we are asked to vote Rs. 501 crores additionally
like that sometimes we should have from the very largely due to dearness allowances. For
Government a kind of evaluation of the Rupee 1934-8™> we are asked to vote Rs. 1,312 crores. Sir,
Trade  Agreement. After so many years of the I have two questions here. One is, it is very  clear
rupee-trade agreements with the Soviet Union and that the defence Budget, especially the
with the socialist countries of Eastern Europe, thg Supplementary Demand is a function  of
country should have some idea of the Governmental] galloping inflation. That is why the Govern-
official view of this because there is an un-offlcial ment has come to cover the dearness ' allowance
organisation called the Forum of Free Trade, for all the armed forces, of over Rs. 500 crores
Enterprise which has brought out a pamohlet on
the rupee-trade agreements and tells us that we are
selling the country down the drain by this form o
agreement. [ am not- in favour of this ideology or
that ideology. But as an economist I must say, faced
with this kind of impossible trade deficits, I see
the rupee-trade agreement as one very important
method of dealing with the problem of our exports
which are necessary because the rupee-trade  Now the last question I have is with I regard
agreement carries out what I believe to be in the to the transfer to the States.] For HWW-ft"
country's interest. The only purpose of the we are proposing to transfer Rs 1.316 crores
exports is to pay for Our imports. We hav, devleed a additionally, and in 1984-85 we are transferring
foreign-trade system Rs. 2.990 odd crores. Mr. Vice-Chairman, T have
two questions here. First—T think all Of us
have heard aboutit—is thll transfer for
1984-85  based on the

examined. I do not hav, the data We have
private calculations of economists, that there is
a loss to the country because of the switch
trade. There may be this one disadvantage of
the rupee trade.

My second question on defence is that even the
defence demand publications which are read, do
not give us enough information. To be sure, we
should have a committee like the 1 PAC Or the
Estimates Committee which can examine this
demand to see and satisfy ourselves that every
item is carefully budgeted. Ts this being done?



475 Ttoe Appreciation

[Dr. Malcolm S- Adiseshiahj Interim Report
of the Eighth Finance Commission because
we have now received, many of us have now
seen, | think, a newspaper account—I have
not bad an opportunity of checking this
against the actual budgets of the States—tfcat
the calculations of the iith Finance
Commission are dneous because they have
mis:al-culated the additional revenues which
will not be accruing to certain States?

And, therefore, the recommendations
that they have made for 1984-85 need
to be recalculated, readjusted. May I
ask this question of the hon. Minister,
if he is able to answer-it; is there any
truth i» this statement, or can you
just dismiss it out of hand and say
that the Eighth Finance Commission's
calculations on  what each  State's

revenue and  expenditure  are, are
correct on that basis, the Central
Government  will make the various

transfers and the Vote-on-Account is
based on that? I ask ° stion
because this is rather worrisome for
the States.

Secondly, may I say that one of the few
areas where | disagree with my friend, the
hon. Minister of Finance is that he claimed in
his reply that the States have not been done
badly in this budget. I think it is very wrong'.
There is no doubt that not only is the States'
share going down in the budget, but the
States' Plan is increasing at the rate of nearly
one-third af the Central Plan's increase. The
Central Plan is increasing by 25 per cent
while the States' Plan is increasing only by
9.5 per cent. You cannot get away from this
There is no decrease in the States' Plan: there
is increase; but it IF one-third of the increase
in the Central Plas.

Mr. Vice-Chairman, in view of lack of time, I
stop here. So these are some technical
questions that arise from my study of the
three Bills. Arid subject to what the Finance
Minister may say, I join my colleagues in
giving support to the return of the Bills Thank
you.
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN); The hon. Minister.

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): What about Mr. Prashant?

THE \ ICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): From your group, Prof.
Bhattacharjee hag already spokes.

SHRI SHRIDHAR
DHABE: Only one has spoken.
THE VICE-CHAIRMAN (SHRI R
RAMAKRISHNAN); From all groups, only
one each has spoken  All right. Mr.

Prashant. _ Please be brief."

WASUDEO
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SHRI JANARDHANA POOJARY: Mr.
Vice-Chairman, 1 am very grateful to the
honourable Members for their very cons-
tructive suggestions and their valuable ob-
seivations. The honourable Minister of
Finance had, while replying to the debate on
the General Budget, covered all the points
regarding black money, price rise, trade
deficit, IMF, etc. I, therefore, do not think it is
now pertinent to deal with those issues once
again, and I do not intend to waste the time of
this august House on those points. Sir, as
many as eleven honourable Members spoke
on various aspects. Even though I would not
venture to reply to all the issues raised by
them, I shall try to satisfy the honourable

Members as far as possible.

The first speaker spoke about the non-
performance of the public sector under-ingi,

5P.M.

I share the concern of the Hon'ble Members
about the performance of public sector
undertakings. The Government is also not
satisfied fully and that is why it has been
included as the last item m the 20-Pornt
Programme. The last point deals with the
improvement of the efficiency of sc sector
enterprises.

For tht benefit of the Hon'ble Members mJ can
say that in 1982-83 the public sec-tor
undertakings made a profit of Rs. 618 crores
as against Rs. 446 crores in 1982-83. i admit
that there is lot of scope improvement. The
Hon'ble Finance Minister, while replying to
the debate on the General Budget gave the
details and expressed his dissatisfaction. He
said that there should be improvement hy
toning up the administration. That will be
done both in the case of public sector
undertakings and the banking sector.

Regarding the performance of the crude
sector, particularly the petroleum sector, ‘be
investment in the Sixth Plan period is about
Rs. 9,650 crores. The achievement of this
sector is about 26 million tonnes of crude. 1
am looking after the banking ,ector, financial
institutions, general insurance and the LIC. So
far as the profit. .of banking sector is
concerned, for 1982
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the profit earned- was Rs. 77.56 crores. LIC
earned a profit of Rs. 780 crores for two years
ending 31-3-1983. There was a record
performance by  General  Insurance
Corporation in 1982 and they earned a profit
of Rs. 190 crores. I am told that this year it is
going to cross Rf. 200 crores.

Hon'ble Members also expressed their
concern about deficiency in administration.
Hon'ble Members raise various issues here in
all seriousness. Members on that side and on
this side expressed concern. But some of them
are not present now. Mr. Yadav pointed out
the deficiencies in the banking sector. He also
$poke about corruption. If I remember
correctly, last year in his speech he said about
corruption in IRDP. He stated that while pur-
chasing the pump set, the price quoted by the
bank people was higher than the price quoted
in the market. Am I correct ?

SHRI HUKMDEO
YADAV: Yes.

NARAYAN

SHRI JANARDHANA POOJARY: This
was stated then. He has also stated that it is
not reaching the weaker sections and

he has also stated that there is an element of
corruption. ~ With all seriousness he has stated
that there is an element of corruption,
that there is deficiency in the
administration, and. the Government should
take action.  That is the intention. It is a very
good intention. Now, if somebody takes
steps seriously, if those issues are taken into
consideration  vary seriously, what would he
the fate of that person ? I am bringing to
your notice this thing. The other day it has also
happened in this very House. What would
happen 7  If you want to remove corruption,
what would be the reaction ? How would the
people react ? How would the people be
attacked, whether it is from this i  side or from
that side ? Now, it is stated there is an element
of corruption, that there is corruption. ~What
is the Minister to do ?  And, when we people
say. including ourselves, that it is not reaching
the weaker sections, people are not identified
correctly, what is the reaction ? Th*
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honourable Member stated this and ' I fully
agree with him. This year the living conditions
of the poorer sections living in the rural areas
should he improved. If you are serious about it,
how can that be done? And, if we do something,
with all seriousness. some say that it is political
and it is thus politicised and some motive is
attributed to that. How can it be done? I do not
want to repeat it in this House now. I have al-
ready said that in this House and in that House
also I have stated about what action we have
taken after we, particularly myself and the
Finance Minister took charge. We paid surprise
visits; we checked. The Minister himself went
and checked when those people are coming and
how much efficiency is there, whether there is
an element of corruption, etc. and the Minister
went from place to place, moving not from
Delhi to Bombay an” to some othe, place, but
moving from village to village. And we have
seen that there was truth in the criticism of the
honourable Members, not only from this side,
but also from that side, that there was an
element t*_of corruption.

Now, there i an element of corruption and
I do not want to generalise it. All the people, I
do not say, are corrupt. Some people are
corrupt and some black sheep are there. I it
not the duty of the Government to identify
such people? The honourable Member,
Mr. Yadav, was very correct. These poor
people who are living in the rural areas are
illiterate and they are not in a position to know
the benefits als, which the = Government is
going to  give them.  These are the facts.
Now what are we to do? I will just tell you
now. For this purpose, I personally moved,
and I did not start from January 1984, but
from January 1982 onwards, and from January
1982 1 started moving from place to place.
About this mass loaning programme you
people are coming and telling now. But I
am placing the beneficiarie; before you 1
told the people, I told the bank people, "There
iy a charge, and your image has gone down.
Place the beneficiarieg before the public,
even before the Press. If there is any
deficiency, if there is
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tion Members also, should know and
immediately comments should be there". This
is what I told the bank people and that is why
we placing the bene-ficiarie; befor, the public
with good intentions. We started this
immediate, ly afte, taking charge in 1982 and
when we reached Delhi it was, after about two
years. Now, this is the position. Now, we ar,
placing the facts. If there is an element of
corruption, what i; to be done? The
honourable Member, Mr. Yadav, stated this
and I remember that. On the mass loaning
programmes, we are giving instructions to the
bank people. Also, the Minister himself i
going round and trying to find out and asking
the beneficiaries: Did you verify the market
price of this pumpset? Did you verify the
market price of this sewing machine? Did you
verify the market price of this tractor. He has
also said, "You find this out and if you find
tomorrow any difference, you report to us and
we will take immediate action". Monitoring,
close monitoring, is there, whether it is
required or not, and it is for you people to see.
If there is som, corruption, we are to be told.
So, it is not that the loan or security business
we started, before also it was there.

Up to Rs. 5000—no security; for those who
are below the poverty line. This is the
programme. And these people, poor sections,
do not know. The words used are, "should not
be asked for"—not that "should not be insisted
upon". This was thece. And still the bank
people are asking foi the security and surety.
What has the Minister to do? Come on. And
we talk here. Whether you have to take it
lightly or seriously, that is the point before the
honourable house, when you want to
implement it. I perfectly agree with the hon.
Members: today we require action, we require
implementation. We say something. The hon.
Members from that side have stated: yes, it is
on paper. Hon. Member Shri Kalraj Mishra
stated that there is no target

achievement. Yes, I also share the concern.

When we took up the charge, we compared.

We went back in per-
N v TTd- TT3TVD -n-  eiWI ,,«p«nc
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[Shri Janadhana Poojary] has to be given—Rs.
600 crores  per year. During the  Sixth
Five Year Plan, lor five years, it comes to Rs.
3000 crore;  plus subsidy. Hon.
Members say that it has " reached the
weakers sections, particularly the subsidy. In
so many cases, when you go to the villages,
even they do not know what is the subsidy.
What are the instalments? They do not know.
"What is the rate of interest?" "We do not
know, Sir". "Have your furnished surety?"
"Yes, we have furnished it". Now I am
being criticised. You askj  what have you
done? A capitalist is moving from place
to place; I do not want to name him. There are
economists who are advocating the cause of
the private sector. One economist is moving
from place to place today, condemning the
Budget. Ask some of the economists like him
whether they know the difficul « ties of the
weaker sections in the rural areas. They
are flying. They have got aircrafts.-They do
not know the plight of the weaker sections, of
the poorest amongst the poor. They do not
enter the slum areas of those people. Today
in the country, whether it is this
Government or any Government, whether it
is the Communist Party Government or
any other Government, we have to  face this.
These economists want to go on advocating
the business class. They want all the
benefits for the business class.  Only then
they will say that the Budget is very
good. Even the banking people, Officers As-

sociation, have given an advertisement
against me saying that he is doing out,
frittering away. . . I am not speaking

against  them What about sick units?
Today 27033 units are sick. The lateset
figure 1 do not know. It may  have
increased. But according to the Reserve Bank
study that van conducted in 1979. 52 per
cent is due to mismanagement Seme may be
because of diversion of funds And what is
the amount that has been locked up? Rs.
2577 crores and 62 lakhs. The particular
person who is going round the country does
not
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state that -nh amount s iocVed up Obviously
it is the duty of the Government to take action
in that case also. And we are taking action.

The other day we have seen that if a poor man
does not pay Rs. 300/-even if he is crippled
due to paralysis even then the bank people file
a suit against him. All these things are being
done. He is taken to the court even if Rs. 300]-
are not paid. I do not say that they should not
pay. But if a man is crippled and he has been
paying so far, the position is different. I don't
say that action should not be taken. It is the
people's money.. They say that this mass loan-
ing scheme i politically motivated because
elections are coming. This is being done since
1975. Even the Janata Government in
Karnataka distributed loans through ot>nks en
the occasion of their anniversary. Nobody
raised any objection then. We are telling the
people that these are the benefits that are
available. We want to remove the middleman.
The hon. Member, Mr. Yadav, is correct. The
Minister goes to the villages throughout the
country and ask the beneficiaries about the
amount of subsidy, they do not know. I ask
them whether have got the book, how much
did they get and whether they have been
paying regularly, they say Vast thy have been
paing regularly, but they do not know anything
more, they are so poor, so weak. And you say
that it is politicalising. If this is the attitude. I
do not know what we can do for them. For the
information of the hon. Members, 40,770
people were given loans in four months time.
There were 47 applications in each bank.
There are about 800 and odd branchs in Delhi.
The average is one application in three days
for one branch. Is it not sufficient for
valuation? M. Kalraj Mishra is correct in
saying that if this is the speed, we cannot do
anything, whether it is our Government or your
Government tomorrow.

1 will give you the figures of the Prime
Minister's Employment ~ Sche-
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me. Two and a half lakh people are to be
identified for giving employment. And how
many people have been given employment?
Only 12,998 people. The amount earmarked
for this purpose was 325 crores of rupees till
the end of March 1984. This is the
performance. Poojary should not talk anything
about it. Poojary should not talk anything
about the bank officers. Suppose Mr. Kalraj
Mishra comes and tells that there is some
injustice. As a Minister I have to see what is
happening. You don't want that. You .d'on't
tlaptnk otf such action in this country. You
want the reply to come wtithin 3 years. I mean
the first reply. And then th, second reply after
two year. Just imagine. Two and a half lakh
people are to be given employment and only
12,998 people have been given. Even if the
task force recommends Rs. 18000 or Rs.
150PO, som, 2 or 3 or 4 thousand arc given
and you say that we must be satisfied.

And we should not talk. Even when it is
given to big industrialists, and even if *he
amount is locked up, nobody i questioning;
no economist is moving in the® country and
saying that it is frittering away. The Govern-
ment is very serious about that also. This is
the commitment given to the nation that we
will take action in all these matters.
Particularly we are seeing that it reaches the
weaker sections. And because some political
people were there, when it was distributed her,
in Delhi through one MP, all this trouble
started. Otherwise it would not have started.
Even in Karnataka, even in Andhra Pradesh,
and even in other places, the distribution had
taken plac, through the weakest r.mong the
weak, BJP MLAs also distributed. From the
dais, 1 also distributed. Nobody complained
before that. Even the weakest among the weak
were called and even press people were called
to the dais, and it was distributed through
them. And distribution is not a crime
Verification and scrutiny will be done by the
bank people. Any person from this side or that
side can forward the application. It has been
stated here that a

Delhi MP ha, given the applications.
Anybody can give the application. But
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scrutiny and verification and everything will
be done by them. There is no harm in that.
This iy what is happening Now, I am
submitting this because Mr. Kalraj Mishra hay
raised it, Mr. Yadav also raised & I
understand your concern. And the last
paragraph of your speech about Mrs. Indira
Gandhi and other things is not called for.
There I do not agree. That is a political thing,
i .an also equally rebut your argument. It i a
national issue. Some people will say that we.
give support for implementation, and we do
not support this. There is lip sympathy.

ot & e faw a9 T F097 I5F
FAOIERTA 25 | A7 orew fafaess
F1 AT faar 9711

SHRI JANARDHANA POOJARY: Not
your, but our friend there. They, mentioned
about the Prim, Minister. 1 have got the
verbatim record of her speech when she spoke
on the President's Address. Some support
came. In fact, I am preserving it. At least
some solace is there somebody is talking in
support of it. I have seen the concern of the
Prime Minister of thig country particularly t,
the weaker sections. Today I have seen the
concern of Mr. Yadav I d,y not distinguish. If
there is concern fo, the weaker section, we
have to take it up and we are taking it up at
any cost. Even if there is opposition from all
the sides, we are not going back. This is the
commitment given to the nation from the
floor of the House by Mrs. Indira Gandhi's
Government. We will see that that
commitment is honoured.

Sir, our hon. friend, Mr. Yadav stated about
the IRDP. We did ™ reach the target in 1981-
82. After ou, coming to power, within one
year, this mass loaning and all that started.
Before ™ %s°> ™ a small way, the mass
loaning functions were there. We started in a
big way. And in one year, in 1982-83 we have
been able to give Ry 744 crores. In regard to
DRI, for your information, 35,83,000 people
have been given benefit. That is the latest
figure. And the amount ig Rs 353.2 crores.
And out of that, the Scheduled Castes and
Scheduled Tribe are 18,12,000, and the
amount is Rs. 133.4 crores. And that
amounts« to
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[Shri Janadhana Poojary] 49.1 per cent
under the DRI scheme.

Now I will give you* the percentage and
also the total. Out of Rs 353.2 crores that ha,
been given, the amount given to the Scheduled
Castes and the Scheduled Tribe, is Rs. 137.4
crores; i.e., the share of the Scheduled Castes
and the Scheduled Tribes is 49.1 per cent.
This is the amount that has been given. Sir, we
convened a met Ling 0! tho Chi of Executives
in this connection Before that I also gave
instructions and I am monitoring and seeing
their performance. Now the figure that has
been given on the 8th March for the loang
sanctioned to the people under the educated
unemployed scheme is 55,760 people and Rs.
85.12 crores have been sanctioned to them.
But still we are far away from the target. That
is why we are monitoring and we ar, toning up
the administration.

Now, Sir, coming to the points raised by
hon. Member, Dr Adiseshiah he is not to be
found here. Sir, I think T will write to him in
detail about the questions asked by him. He
has made some very valuable suggestions.

Sir, I once again thank the hon. Member,
for the valuable suggestions given by them

DR. M. M. S. SIDDHU (Uttar Pradesh) :
We want to hear you on those questions.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): You can writ to Dr.
Adiseshiah on those questions. Thank you.

SHRI JANARDHANA POOJARY: Thank
you, Sir

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now I will take up the
three Appropriation Bills one by one. First we
will take up the Appropriation (Vote on
Account) Bill, 1984. The question is;

"That the Bill to provide for the
withdrawal of (Certain sums  from
and out of th, Consolidated Fund
of India for the services of , part
of the financial year 1984-85, as
passed by the Lok Sabha, be taken
into corsideration."

The motion was adopted.
THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN). We shall now
take up clause b, clause consideration
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of the Bill. Clauses 2 to 4 andthe Schedule
were added to the Bill Clause 1, the

Enacting'Formula and
the Title were added to the Bill. SHRI

JANARDHANA POOJARY:
Sir, I move:

That the Bill be returned. -The

question was put and the
motion was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Now, we will
take up the Appropriation Bill, 1984.
I will put the motion. The question
is;

"That the Bill t, authorise payment and
appropriation of certain further sum, from
and out of the Consolidated Fund of India
for the services of the financial year 1983-
84, as passed by the Lok Sabha, be taken
into consideration." The motion was
adopted. THE VICE-CHAIRMAN (SHRI
R.

RAMAKRISHNAN); We shall now

take up clause by clause consideration of the
Bill Clause 2 and 3 the Schedule were

added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI JANARDHANA POOJARY: Sir, |
move:

That the Bill be returned. The question was
put and the motion was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN); We shall now take up
the Appropriation (No. 2) Bill, 1984 I will put
the motion. The question is:

"That the Bill to provide for the
authorisation ofappropriation of mo neys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
during the financial year ende,j on the 31st
day of March, 1982, in excess of the am-
ounts granted for those services and for that
year, as passed by the Lok Sabha, be taken
into consideration."

The motion was adopted. THE VICE-
CHAIRMAN (SHRI R. RAMAKRISHNAN);
We shal] now take up clause by clause
consideration of the Bill.

Clause 2 and 3 and the Schedule were
added to the Bill.
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Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI JANARDHANAPOOIARY: Sir, I
move:

That the Bill be returned.

The question was put and the motion
was adopted.

ALLOCATION OF TIME FOR DISPO-

Business
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other Business

SAL OF GOVERNMENT AND OIIIFR
BUSINESS

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): .Before I adjourn the
House, I have to inform Members that the
Business Advisory Committee at its meeting
held today, the 19th March, 1984, allotted
time for Government Legislative and other
business a, follows:

Time Allotted

t. Diseussion on the Kesolution regarding recommendations of |

the Railway Convention Committee,

Consideration and rewrn of die following Dills, as passed by |

the Lok Sabla :

i) The .'\|'|‘l~'|”'1:d'i||]i R i b ays Bill, 108 g j‘l- One day ..
N . | o 20-3-10984.
(h) The Appropriation (Railways) No. = Iill, 1ghy.
{e) "The Appropristion (Railways) No. 5 Bill, 1giy. J
3. General Discusion on the Pandicherry Budget for 1984-05. 1

1 Comsderation and return of the following Bills, as passed by |

ihe Lok Sabha :

{a} The Pondicherry Appropriation (Vote on Account) Bill,

1584,

(b) The Pondicherry Appropriaton Bill, 16984

w

6." Consideranon and return of the following Bills, as passed by

the Lok Sabha

1964

(b) The Punjab Appropriavon Bill, 1ofly.

General Discussion on the Punjab Budget for 1984-85,

1 day d.e. on 21-3-1984.

|

(a) The Punjab Appropriation (Vote on Account) Bill. ‘
|
1
[

=, Discussion on the Resolution seeking approval for further con- |

tinuanee of Proclamation issued by the President in respect |

of State of Punjab.

8- Congideration and passing of—

(a) The Monopolies and Restrictive Trade Practices {Am-

endment) Bill, 1683,

(b) The Visva-Bharati (Amendment) Bill, 1978, as reported

by the Joint Commitiee.

(¢} The Workmen's Compensation (Amendment) Bill,

1984, .

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The House stands ad-

journed till 11 A.M. tomorrow.

J
1 day
1 day
2 hours
The House then adjourned at thirty-

one minutes past five of the clock, till
eleven of the clock on, Tuesday, the
20th March, 1984.



